“FORM G”

INVITATION FOR EXPRESSION OF INTEREST FOR

[DELHI NCR]

[VARUN MEDIA PRIVATE LIMITED| OPERATING IN [MEDIA INDUSTRY| AT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Tnsolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with PAN & CIN/ LLP | Varun Media Private Limited,
No. AAACVT714K,
U51100UP1994PTC016293
2. Address of the registered office C-457, SECTOR-10 NOIDA UP-
201301 IN
3. URL of website Nil
4, Details of place where majority of fixed assets are located Noida
5. Installed capacity of main products/ services N.A ]
6. Quantity and value of main products/ services sold in last
financial year
7. Number of employees/ workmen Nil
8. Further details including last available financial statements | The interested person may write on
(with schedule) of two years, lists of creditors are available at | jipvarunmediniwemail com to the
URL: RP for last two years Financial
Statement.
9. Eligibility for resolution applicants under section 25(2)(h) of | The interested person may write on
the code is available at URL: irpvarunmediat@eomail.com to the
RP for last two years Financial
Statement.
10. | Last date for receipt of expression of interest 15/10/2023
11. Date of issue of provisional list of prospective resolution | 25/10/2023
applicants
12. Last date for submission of objections to provisional list 30/10/2023
13. Date of issue of final list of prospective resolution applicants 9/11/2023
14. Date of issue of information memorandum, evaluation matrix | 14/11/2023
and request for resolution plans to prospective resolution
applicants
15. Last date for submission of resolution plans 14/12/2023
16. Process email id to submit Expression of Interest irpvarunmediat@email.com

IBBI/ IPA-002/
IP-NO0S60 /

£:002/

iﬁ{N009 60/2020-2021/13054

i

F-703, Munirka apartments, sector-9, Plot-11, Dwarka,

New Delhi, National Capital Territory of Delhi, 110075

For (Varun Media Private Limited)

(29/09/2023, New Delhi)]
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
[VARUN MEDIA PRIVATE LIMITED]
OPERATING IN MEDIA INDUSTRY AT DELHI NCR

[Under sub-regulation (1) of regulation 38A of the
Insolvency and Bankruptey Board of India
{Insolvency Resolutlon Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

[ 1. | Name of the Corporate Debtor ‘warun Media Frivata Limited, PAN: AAGCNT T14K,
| | along with PAN & CIN Mo, | CIN:USTI00UP1994 PTCO1G203
2. | Address of the Regstenesd Office C-457, SECTOR- 10 MDA LP- 201301
| 3. | UAL of wehsite | Nl
4. | Details of place whera majornty of Moida
| | fimad assats are located |
5. | Installed capacity of main LA
prodUCESS Serioes

| A, [ Qusntity and value of main .F!:_:. 1.45 Crares [Revenue from operations in

products, serces sokd in last Fy 2022-23)
| financial yass
| 7. | Number of employees,/workmen | Nil
E. | Further details inchuding lesi The interesiad parson may write an
available financial statermenis irpArunmedip@gmail. cam ta the BP far sk two

[with schedulas) of two years, list yaars Financal Statement and bst of craditors
| of creditors are avallable at URL
| 5. | Eligibility for resolution applicants
undar saction Z5[2KNhof the Cods

is available at LAL:

Thi intarestad person may wiite an
ingrarunmedig@gmail. carm 1 the BP far the
eligibility criteria

10, | Last date for receipt of ENPrEssinn . 151072023
| | of interest |
11. | Dete of Esue of provisional list of 25107200235
prosgective resolution applicants
-]_2 [T ast date Tor submission of [ 002023

ohjactions to provisional list
13. | Date of issue of final kst of
prospective resolution applicants

la/11/2023

14, | Date of issue of information [14/11/2023
mémararidem, evaleation matris
and request for resoluton plans to
prospective resclution applicants

|15. | Last date for submission of [14/12/2023

resaution |.'I|P."“E.
16, | Process email 1D 10 subma
Exprasson of Interest

irpwArunmedia@gmail com

iMubkash Chand Jain

Resolution Professional

IEBI Hegn. IBB1APS-00E S |F-ROBSE 220202/ 13054
F-703, Munirka apariments, sacior-9, Plol-11, Dearka,
Mew Delhi, Mational Capital Territory of Delhi, 110075

For ¥arun Media Private Limited

29,09,/202%, Mew Delhi

Form No.3 [See Regulation-15(1)(a)] / 16(3)

DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
Case No.: 0A/736/2023
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993. Exh.No.: 9546
STATE BANK OF INDIA

VS
PREM ANAND JAIN

To,
(1) PREM ANAND JAIN, GROUND FLOOR, B-1 OFFICE NO. C-17 GURU NANK PURA,
LAXMI NAGAR 110092 East, DELHI-110092 Also At. 20, BABAR LANE, 1st FLOOR,
BENGALIMARKET, NEW DELHI-110001 Also At. KHASRANO. 73/5/1, ADDITIONAL
FLOOR, PORTION GROUND FLOOR, VILLAGE ALIPUR, DELHI-110036
SUMMONS

WHEREAS, OA/736/2023 was listed before Hon'ble Presiding Officer / Registrar on
12/09/2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of
Rs.19705827/- (application along with copies of documents etc. annexed).
Inaccordance with sub-section (4) of section 19 of the Act, you, the defendants are directed as
under:-
(i) to show cause within thirty days of the service of summons as to why relief prayed for

should not be granted;
(ii) to disclose particulars of properties or assets other than properties and assets specified
by the applicant under serial number 3A of the original application;
(iii) you are restrained from dealing with or disposing of secured assets or such other assets
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;
(iv)you shall not transfer by way of sale, lease or otherwise, exceptin the ordinary course of
his business any of the assets over which security interest is created and/ or other
assets and properties specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of secured assets
or other assets and properties in the ordinary course of business and deposit such
sale proceeds in the account maintained with the bank or financial institutions holding
security interest over such assets.
You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before Registrar on 07/12/2023 at 10:30 A.M. failing which the
application shall be heard and decided in your absence.
Given under my hand and the seal of this Tribunal on this date: 19/09/2023.

1 Signature of the Officer Authorised to issue summons

XeX Karnataka Bank Ltd.1€2

Your Family Bank. Across India.

Asset Recovery Management Branch | Phone  : 011-40591567(Ext-240)
B-B, First Floor, E-Mail : delhiarmiZkbank.com
Rajender Park, Pusa Road Website : www.karnatakabank.com
New Delhi-110 060 CIN : LES110KA1924PLCOOT12E

APPENDIX IV [Rule 8(1)]

POSSESSION NOTICE (For Immovable Property)

Whereas, undersigned being the Authonised Officer of KARNATAKA BANK LIMITED,
under Securitisation and Reconstruction of Financial Assets and Enforcemeant of Security
Interest [Aci], 2002 (54 of 200:) and in exercise of powers conferred under Section 13(12)
read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued demand notice
dated 28.03.2023 calling wpon the borrower/ mortgagor! guarantors: (1) Mr. Prem Kumar
S/o MrAshok Kumar Singh, addressed al: Baikunth Bagh, Tadi Baghiya Rambagh
MR Siddharth Property, Agra, Uttar Pradesh-2B2002 (2) Mr. Gagan Kumar /o Mr.
Ashok Kumar Singh,(3) Mrs, Munni Devi Wio Mr, Ashok Kumar Singh, (4] Mrs, Neema
Devi Wio Mr. Gagan Kumar and (5)Mr. Ashok Kumar Singh Slo Mr. Shaitan Singh, All
From Mo.(2) to (5) are residing at: Baikunth Bagh, Tadi Baghiya , Pavin Vihar, Agra,
Uttar Pradesh-282003 to repay the amount menfioned in the notice being
Rs.4,57,01,362.00 [Rupees Four Crore Fifty Seven Lakh One Thousand Three
Hundred Sixty Two Only] i.e. (i) R5.4,49,75156.14 under Term Loan Alc
No.0307001800007401 along with future interest from 01.01.2023. {ii) Rs.7,26,205.86
under PS0D Alc No.030T000600012601 along with future interast from 01.03.2023
plus cost, within 60 days from the date of receipt of the said notice.
The borrowers, mortgagors and the guarantors having falled to repay the amount, notice is
heraby given to the borrowers, mortgagors, guarantors and the public in general that the
undersigned has taken the Possession of the property described herein balow in
exercise of the powers conferred on him under Sub-Section (4) of Section 13 of Act read
with Rule & and 9 of the Security Interest Enforcement, Rules 2002 on this the 27" of
September of the year 2023.
The borrowers, the morgagors and the guarantors in particular and the public in general is
heraby cautionad not fo deal with the property mentioned herein below and any dealings
with the property will be subject to the charge of Karnataka Bank Limited, Agra Branch
for an amouni of Rs.4,86,84,421.00 [Rupees Fowr Crore Eighity Six Lakh Eighty Four
Thousand Four Hundred Twenty One Only]i.e. (i) Rs.4,79,30,255,14 under Term Loan
Ale No.030T001800007401 along with fulure interest from 01.05.2023. (ii)
Rs.7,54,165.86 under PS0D Ale No.0307000600012801 along with future interast
from 01.09.2023 plus cost
[The Barrower's attention is invited to provisions of Sub-Section (8) of Section 13 of the Act,
inrespect of fime awailable to redeem the secured assets.)

Description of the Immovable Property
1. All that Part & Parcel of Residential Property Baaring Plot Mo, 79, land measunng 182,52
Square meters, Building Measuring 14%.94 Square Meters, situated at Khasra
M. 129278 1mi, Baskunihi Bagh Ill, near Bhagwati Bagh, Mauza Maraich, Tehsid Etmadpur,
Dist: Agra, Utiar Pradesh, Belonging to Mrs. Munni Devi, Boundaries: East : Flot
Mo T8, West :Plot Mo 80, North : 25'Fl'Wide Road, South ; PloMNo 554 37
2. Al that Part & Parcel of Residential Property Bearing Plot Mo TTA & TE, land measuring
167.66 Square maters, Building Measuring 144 37 Sguare Meters, situated at Khasra
Mo.1292/81mi, Balkunthi Bagh I, near Bhagwati Bagh, Mauza Naraich, Tehsil Etmadpur,
Dist: Agra, Uttar Pradesh, Belonging to Mrs. Munni Devi, Boundaries: East: 15 wide
Rasta, West FlotNo.73, North: 251 wide Rasta South : PlotNo.32
3. All that Part & Parcel of Residential Proparty Bearing Plot No.71 and 71A with land
measuring 235 Square melers & Building Measuring 147,76 Square Melers, siluafed at
Baikunthi Bagh, Pavan Vihar, Mauza Maraich, Tehsil Efrmadpur, Dist: Agra, Uttar Pradesh,
Balonging to Mr. Ashok Kumar Singh. Boundaries: East : Prop of Ashok Kumar, West :
15'wide rasta, Morth: 25'wdrasta, South ; Prog. Of Mr. Pawan Samadhiyva

Sd/-
Date : 27.09.2023 For Karnataka Bank Ltd
Place : Agra Chief Manager & Authorised Officer

@/ TATA CAPITAL HOUSING FINANGE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpalrao

TAAT Kadem Merg, Lower Parel, Mumbai-400013 CI No. UST190MH2008PLC187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(As per Appendix IV read with Rule 8(1) of the Security Inieresi Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housimg
Finance Limited, under the Securitization and Beconsiruction of Financial Assats and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
saction 13(12) read with rule 3 of the Sacurity Interast (Enforcement) Rules, 2002,
issued a demand notices as mentioned below calling upon the Borrowers to repay
the amount mentioned in the notice within 60 days from the date of the said notice.
Thaborrower, having failed to repay the amount, notica is haratyy givan to the borrower, in
particular and the pulblic. in general, that the undersigned has taken possession of
the properly described herein below in exercise of powers conferred on him under
saction 13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in particular, and ihe public in general, are hereby cautioned not to deal
with the property and any dealings with the proparty will ba subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along with
interast thereon and penal interest, charges, costs ele. from date mentioned
below.

The borrower's attention is invited to provisions of sub- section (B) of Section 13 of
the Act, in respect of time available, to redeam the secured assets.

Loan Mame of Obligors) Amount Pogsession
Account /Legal Hedr(s) & Date o Date
ha, Legal Representativeds) Demand Notice
9693700 | Mr. Manizh Kummar | Rs, 2,24,30,910/- (Rupees Two Crors | 26.08.2023
(a5 Borrower) & Twenty Four Lakh Thity Thousand | (Symbalic)
Mrs. Ekta Kumar Nine Hundred Ten Only)
(as Co-Borrower) outstanding as on 10072023

Description of Secured AssetsImmovable Properties:- All pisce & parcels of Residential
4BHK Apariment/Flat bearing No. 1201, Block B, 12th Floor, consist of total area 4200 Sq.
Ft. including lerrace of 1100 Sq. FL Situated at Premier Urban, Sector 15, Part 02,
Gurgaon 122001 (Haryana).

TCHHLOZ |Mr. Prabhans Rs. 33,13,683/- (Rupees Thirty Three | 27.08.2023
62000 |Kumar Bharti Lakh Thirteen Thousand Six Hundred | (Symbelic)
100072844 |(as Borrower)and | Eighty Three Only) outstanding as
Mrs. Chanda Devi on 12/07/2023
{as Co-Borrower)

Description of Secured Assets/immovable Properties:- All that piece and parcel of Third
Floor Premises (with rooderrace rights) of Southern Portion of Freahald Builtup Residential
Property beanng House Mo, 263, Area admeasuring 100 5q. Yards (307307, With
Proporfionate Rights of the Land Theraunder, Comprisad in Khagra Mo 31/21, 351 Situated
in Village Khyala, Locality known as Chand Nagar, New Delhi 110018, with all other
amenities as mentioned in sale deed. Boundaries: East:- Properly Mo. 264, Wesk:-
Praperty No. 262, North:- Remaining Partion of Froperty No. 263, South:- Road 20 A1,

DATE :- 30-09-2023, Sd- Authorised Officer
PLACE:- DELHINCR For TATA CAPITAL HOUSING FINANCE LIMITED

MANIBHAVNAM HOME FINANCE INDIA PRIVATE LIMITED

POSSESSION NOTICE (Appendix IV) Rule 8(1)

Whereas the Authorized officer of ManiBhavnam Home Finance India Pvt. Ltd., a (hereinafter
referred to as "MBHF"). MBHF, which has duly been Authorised by the Central Government, vide a
notification dated 17.06.2021, to be treated as a Financial Institution, for the purposes of the "The
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002,
having its registered office at:- 2nd Floor, N-2, South Extension Part-1, New Delhi- 110049,
under the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 OF 2002) (hereinafter referred to as "Act") and in exercise of the
powers conferred under Section 13(2) of the Act read with Rule 3 of the Security Interest
(Enforcement) Rule, 2002 issued a Demand Notice to the following borrowers and co-borrowers to
repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.
The borrower/Guarantor having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with
Rule 8 of the Security Interest (Enforcement) Rules, 2002 on as per under mentioned Date.

The borrower in particular and the publicin general is hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of “MBHF" and interest other charges
thereon. The attention of the Borrower is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured asset.

Name & Address of Borrower/Co-Borrower :1. ANCHUL CHAUBEY W/O PRADEEP
KUMAR CHOUBEY EXOTICA DREAM VILLE, T-9 1305 GAUR CITY, GRAETER NOIDA,
WEST, UTTAR  PRADESH-201307 PH NO: 6300719186 EMAIL ID:
PRADEEP2609@ICLOUD.COM ALSO AT: FLAT NO 105, TOWER-12, EXOTICA DREAM
VILLE, SEC-16C GREATER NOIDA (WEST) UTTAR PRADESH-201307

ALSO AT: HOUSE NO.195, SHRI RADHAPURAM COLONY HOSHANGABAD ROAD,
SAMARDHA HUZUR, BHOPAL, MISORD, MADHYA PRADESH 462047

2. PRADEEP CHOUBEY S/0 KESHAV CHOUBEY EXOTICA DREAM VILLE, T-9 1305 GAUR
CITY, GRAETER NOIDA, WEST, UTTAR PRADESH-201307 PH NO: 8300428167 ALSO
AT: FLAT NO 105, TOWER-12, EXOTICA DREAM VILLE, SEC-16C GREATER NOIDA
(WEST) UTTAR PRADESH-201307 ALSO AT: HOUSE NO.195, SHRI RADHAPURAM
COLONY HOSHANGABAD ROAD, SAMARDHA HUZUR, BHOPAL, MISORD, MADHYA
PRADESH 462047 ALSO AT: CAPGEMINI TECHNOLOGY SERVICES PLOT NO 139, 140 &
142 E & F NOIDA SPECIAL ECONOMIZ ZONE, PHASE-2 NOIDA, UTTAR PRADESH-
201305 ALSO AT: COGZINANT PLOT NO-20 & 21, SEA VIEW DEVELOPERS LTD
BUILDING NO-10, INFOSPACE, SECTOR 135, BAJIDPUR, UTTAR PRADESH-201304

Demand Notice Dated : 04.07.2023

Amount of Demand Notice : Rs.17,21,419.23/- (Rupees Seventeen Lakh Twenty
One Thousand Four Hundred Nineteen And Paise Twenty Three Only) as on
26.06.2023

Date of Possession : 28th Day of September 2023

Details of Property : "ALL THAT PIECES AND PARCEL OF PROPERTY BEARING
FLAT NO.403 (4TH FLOOR, TOWER-B, RHS BACK SIDE) AREA (550 SQ FT)
COVERED AREA INCLUDING AREA 51.05 SQ.METERS, LOCATED IN SHIV HOME-
2, VILLAGE CHHAPRAULA PARGANA AND TEHSIL DADRI DISTRICT GAUTAM
BUDH NAGAR, UTTAR PRADESH (WHICH IS LOCATED AT KHASRA NO.1271)."

1. LAXMI KUMARI W/O MAHESH KUMAR 2. MAHESH KUMAR $S/0 KESHAV RAM

Both At : 1/7, MOCHI BAGH, SOUTH MOTI BAGH SECOND FLOOR, NEW DELHI-
110021 ALSO AT: GALLI LAL, 443, BLOCK-H, TYPE Il, QUARTER, KALI BARI
MARG NEW DELHI G.P.0 NEW DELHI-110001 ALSO AT: SANSKRITI SCHOOL S
RADHAKRISHNA MARG, CHANAKYAPURI NEW DELHI-110021 ALSO AT: FLAT
NO.202, SECOND FLOOR, (REAR MIDDLE PORTION) TOWER B, SHIV HOME-2,
BISRAKH ROAD, VILLAGE CHHAPRAULA, TEHSIL DADRI G.B. NAGAR, UP-201301

Demand Notice Dated : 28.07.2023

Amount of Demand Notice : Rs. 16,21,058/- (Rupees Sixteen Lakh Twenty One
Thousand Fifty Eight Only) as on 26.07.2023

Date of Possession : 28th Day of September 2023

Details of Property : "ALL THAT PIECES AND PARCEL OF ONE KITA FLAT NO. 0-
201, (SECOND FLOOR TOWER-B) AREA (550 SQ.FT) AREA 51.09 SQ. METERS,
COVERED AREA INCLUDING AREA 51.09 SQ METERS PLOT NO. 0-3, 4 & 5 SHIV
HOMES SECOND VILLAGE CHHAPRAULA PARGANA AND TEHSIL DADRI
DISTRICT GAUTAM BUDH NAGAR, UTTAR PRADESH."

Authorised Officer,
ManiBhavnam Home Finance India Pvt. Ltd.

Date - 28.09.2023
Place - Noida, UP

financialexp.epapr.in

HERO HOUSING FINANCE LIMITED

Registered Office: 09, Community Centre, Basant Lok, Vagant Vihar, Mew Delhi-110057.
Branch Office: 27, Communify Canlre, Basant Lok, Vasani Wihar Maw Dedhi- 110057,

PUBLIG NOTIGE (E- AUGTION FOR SALE OF IMMOYABLE PROPERTY)

[UNDER RULE 3{1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

MNOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERD HOUSING
FINAMCE LIMITED (SECURED CREDITOR) UMDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, 2002,
Notice is hereby grven to the publicin general and in particutar fo the barroweris) and guaranions) ar
e hagal hers reprasentatives thal Bz below Sescribed immavable praperes morlgaged chargad
ta the Secured Credilor, the possession of which has bean {akan by tha Autharizad Officar of Hero
Houging Finance Limited (secured creditor], will be sold on 18-0ck-2023 (E-Auction Date) on “AS
ISWHERE I5", "AS 15 WHAT I15™ and "WHATEVER THERE 15" bazis for recovary of aulslanding
duas fram balpw mantioned Borrowers, Co- Bomowars or Guarentars. The Resersa Prica and the
Earnest Money Deposit B menfioned below, The EMD should be made through Demand
OraftBTGSMERT for paricpating in the Pullic E-Auclion akng wsh tha Bid Farm which shall be
submitiad 1o the Authorised Cfficer of the Heno Housing Financa Lid On or bafore 18-0ct-2023 60 5
P a1 Branch Office: 27, Community Cerre, Basant Lok, Vasant Vikar New Dielhi-110057

Loan Mame of Borrowar]s)/ Date of Type of Reseme
Agcount Ca- Borrower|z) Demand Motice  |Possession [Under|  Price
No. Guarantor(s)/ Lagal Amount as Canstructive Earnest
Heiris)/ Legal Rep. on date Physical) Money
HHFNSPHOU|  Mr. GHANSHYAM 19/09/2022 Physical Rs.12,50,000/-
15000005075 | CHATURVEDI, | RS. 20,75.261- Rs. 125,000
Mrs. SUMAN as on 29/09/2023

Description of Property: All that piecs and parcal af Rasidantial 2nd Floor, Without Roof Rights,
Back Side, Build on Property bearing Mao-51-A, Land Area Measuring 41,8 Sg. Mir. ie. 50 5g. Yands,
Out OF Khasra No-3906, Siluated in the area of Vilage- Hastsal, in the Calory Knawn as Wikas Nagar
Extansian, Part-Il, Uttam Magar, Mew Dalhe-110089, along wilh one bika parking an Ground Flacr,
with comman amenities wiften in Tile Document. Fiot Mo-51-A, Bounded by; Borth; Plot Mo-10;
East 25 FeetWide Read, South: Plot Ba-51-B; Wast Gali B feet,

15 DAYS SALE NOTICE TO THE BORROWER GUARANTOR MORTGAGDR

Terms and condition: The E-auclion will Bake place through parlal hitps-Usaraas. suchoniges net
an 18-0c-2023 (E-Awction Data) betweean 2,00 PM to 300 PM with limited extansion of 10 minuies
=

1) Tha prascribad Tandar! Bid Form and the bamm:s and candilions of sale wil be availabla with the
Branch Office: 27, Community Centre, Basant Lok, Vasant YWiher New Dehi-110057 betwaen 10,00
a.m. 1o 5.00 p.m. on any working day, 2) The immovable property shall net be soid below the Reserve
Prica. 3) Bid incrament amount shal be Rs.10,000- [Rupaes Ten Thousand Caly). 4) Al the bids!
fenders submitted far the purchase of the shove property shal be accompanied by Eamest Money
as mentioned above by way of 3 Demand DraftRTGE/MNEFT favawing the “HERD HOUSING
FIMAMCE LTD." Tha EMD amaunt will ba ratumn ta the unsuccassiul bidders aftar conclusion of the
E-auction, §) The highest bidder shall be declared as succassiul bidder provided always that haishe
1% heayally gualified o bid and prosided further that te bid amourt s not less tkan e resere prruca, It
shall be the discration of tha Autharised Clicer fo deciing accaplance of the highest bid when the
price offered appears so clearly inadequate &5 to make § inadvisable todoso, 6) The  prospective
bidders can inspect Bhe property on 12-0ck-2023 batween 11.00 AM and 2.00 PM wilh prior
appointment. T) The person declared &s 8 successful biddar shal, immadiately after the dedaration
deposi 25% of the amaunt of purchase money! highest bid which would inciuds EMD amount 1o the
Authonsad Cllices wilken 24 Hez_and in dalault of such daposil, the propesty shall Tarhwith be pul 1o
frash suction! saka by privata tregty. B) In case the initial deposit is made as sbowe, the balance
amiaunt of the purchaser money payvable shal be paid by the purchaser o the Autharised Officer on
ar betore the 15%h day Trom he dabe of confirmation of tha sala af the prapsary, @xclusiva of such day
ar ifthe 156 day be a Sunday arother holiday, then an the first office day afierthe 15th dey. 8) In the
event of default of any payment within the penod mentioned abowe, the property shall be put to fresh
auclion’ saba by privale fraaly. The depesd including EMD shall stand forleitad by Hero Howsing
Finance Lid. and the defaulting purchasershall lose gll daims to the property. 10) The above sale
shall be subject b the fnal approval of Hero Hausing Finance Lid, 11) Delals of any encumbrances
known o the HERC HOUSIMG FIMAMCE LTD. ba which the proparty iz liabla: Mod Known. Claimes, if
any, which hawve been put forward o the property and any ofher known particulars bearing on its
nature and value: Nolknown, 12} Interastad parlies ana raquasted o varbycantemn e slalutory and
ather dues like SalesProparly fax, Electricily duss, and socaty dues, from the respeclive
departments | offices, The Company does not undertake any respansibility of payment of any dues
an thepropesty. 13) TDS of 1%, iF ary, shall ba pavable by the highest baddar over the highast
declared bid amount, The payment neads to be deposiled by the highast bidder in tha PAN of the
company and the copy of the challan shall be submitied to the company, 14) Sale ks stncily subject 1o
fhe tarms and conditions incarparatad in this advarlisemand and n o the prescribed fendar form. 15)
The successfd bidderpurchaser shall bear all stamp duty, reqistration faes, and incidental
expanses lor golling sale certificate registered as apphcable as perkaw 16) The Authorised Oficer
has the absolute right to accapt or raject the bad or adjourn ! pestpana | cancal the tander without
assigning any reasen thereof and also o modify any terms and conditions of this sale without any
prior notce, 17} Inerasted oders may contactbr, Ba) Mishra ol Mob. Mo, 5371808585 during ollice
hicurs {10,008 ba 6.00 PM) or mail on assetdisposali@h erahfl.com by manticning the account na. of
propertyborower, 18) For any other details or for procedure onling training on e-auction the
prospeciive bidders may conlact tha Sarvice Pravider, M's a-Procuremant Tachnalagias Limibed
{|Auctionfiger], Email ID:support@avucliontigernet.

The abowve mentioned Bormower'Marigagorguaraniors are herelly noticad fo pey the sum as
mentioned in Demand Ketice under section 13(2) with & on dafe inferest and expenses before the
date of Auction failing which the property shall be auctioned and balance dues, if any, will be
recovered with interestand cost from you
For  defailed terms and condbons of the sale, plase naler 1o ba link provided n
https:uat. harohomefinance.inthero_housing/othar-notica on Hero Housing Financa
Limited | Secured Creditor's) website s www herohousingfinance.com

For Hero Housing Finance Ltd.
Date: 30-Sep-2023 Authorised officer
Place: DelhiNCR

Email;assefdisposal@herohfl.com

Mr. Sunil Yadav, Mob- 9818840455
e ©°o
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(A Govt. of India Undertaking)

Canara Bank &N Scholars Home,
Dehradun-248009

POSSESSION NOTICE
(For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Canara Bank under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under Section 13 (12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002, (Act 54 2002), issued demand notice/s on the dates mentioned against each account calling upon the respective
Borrowers/Guarantors/Mortgagors to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of
receipt of the said notice(s).The Borrowers/Guarantors/Mortgagors having failed to repay the amount, notice is hereby given to the
Borrowers/Guarantors/Mortgagors and the publicin general that the undersigned has taken possession of the property/ies described herein
below in exercise of powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 and 9 of the Security Interest
(Enforcement) Rules, 2002 on the dates mentioned against each property. The Borrowers/Guarantors/Mortgagors in particular and the
publicin general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be subject to the charge of
Canara Bank for the amounts and interest thereon. The Borrowers/Guarantors/Mortgagors attention is invited to provisions of sub section (8)
of section 13 of the Act, in respect of time available, to redeem the secured assets.

S. Name of the
No.  Borrower/ Mortgagor/ Guarantor

Description of Mortgaged Immovable Property

Date of
Demand | possession
of demand notice | Notice |notice affixed

Amount outstanding| Date of

as on the date

1-| Borrower/Mortgagor : -1-Mr. Ashfak
Khan s/o Mushtak Khan , R/O- 38/6 Vasu
Estate Canal Road, Dehradun-248001
(Uttarakhand).2- Mrs. Sayara Bano W/o
Mr. Ashfak Khan, R/O-38/6 Vasu Estate
Canal Road, Dehradun- 248001
(Uttarakhand). Guarantor- Mr. Kazim Ali
S/o Mr. Sayyed Qasim Ali, R/O-Near Anjali
Dairy, Rajpur Road,Jakhan Dehradun -

248001, Uttarakhand. 54.6 Ft),

Date: 29.09.2023

Residential Property In The Name Of Mr. Ashfak
Khan S/o Mr. Mustak Khan And Mrs. Sayara Bano
W/o Mr. Ashfak Khan Bearing House (Without Roof
Right) Municipal No.39/16 At Ground Floor
Comprised In Land Bearing Part Of Abadi Khasara
No.1000 (old Khasra No.701 And 703) Having Total
Land Area 191.72 Sg.mts Out Of Which Total
Covered Area |s 112.24 Sq. mts (Ground Floor
66.31Sg.mts. and First Floor 45.93 Sg.mts) Situated At Mauza Jakhan, Pargana Central
Doon, Canal Road,Dehradun.Boundaries:-East - 17 Ft Wide Road (30 Ft),West -
Property Of Shri Mishri Lal (S.M. 14ft), North - Property Of Shri Pradeep Kumar (S.M.
South- Nala (S.M. 25+34 =59 ft)

Place: Dehradun

RS. 45’34’199'70 30.05.2023|25.09.2023
as on 30.05.2023 + Future

Interest w.e.f. 30.05.2023 +

Incidental Expenses and Cost

Minus Recoveries w.e.f.

30.05.2023(if Any) In The Loan

A/cNo0.-85179730000134

[-¥==2 HERO HOUSING FINANGE LIMITED

Reod, Office; 09, Community Centre, Basant Lok, Vasant Wihar, Mew Delhi - 110057
Phone: 011 25267000, Toll Frea Mumbsar: 1800 212 8800, Email: customer.care@herchfl.com

Website: wwa herchousingfinancea.com | CIN: UES1920L2016PLCI01 48

T -

Contact Address: Building Mo, 27, Znd Floor, Community Center
BazaniLok, Vasant Vihar, New Delhi- 110057
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

[(As per Appendix IV read with rule 8{1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the Hero Housing Finance Limited, under
the Securilizabion and Reconstniction of Financial Azsats and Enforcament of Securily Inbenast Act,
2002 ard in exercse of powers conferred under sachion 1472 read with nule 3 of the Security
Intarast {Enforcement) Rules, 2002, issued a demand notices as mentioned below caling upon the
Bormowens o repay the amaunt manfianad in the nofica within G0 days from the dats of tha said nolics
Thie bornawes, having lailed 1o repay tha amount, nalice is barety given 1o the bamroear, in paricular
and the public, in ganeral, that the undersigned hes iaken pessassion of the propery described
hieren bilow in exercise of powers conferred on him under seclion 134) of fe said Actread with rule
A of the said Rules.

The boerower, in particular, and tha publc in ganaral, ara hareby caulioned not fo deal with tha
propartyand amy dealings with the propery will B2 subject to the charge of the Hera Housing Finance
Limited, for an amaunt rafemred to balow alang with interest thersan and panal inferest, charges, costs
etc. from date menfianad balow

The barrawer's ablention is invited b provisions of sub- sechion (8) of Saction 13 af the Act. in respect
of time available, to redeem the secured assets

Authorised Officer, Canara Bank

Loan Mame of Obligor(s)l Date of Demand Diate of Possession
Account Legal Heirls)Legal Notice/Amount as [Constructive
Mo, Representative(s) per Demand Motice Physzical)
HHFDELHOUAS00D | Sursy Kumar Jaiswal, 172023, 2TI0H20E3
003950 & HHFDEL | Seema'Wife Of Sura) | Rs. 26,714,587 as on i Symbalic
IFLA900000335 Kumar Jaiswa date 12072023 Fassession)

"" ]"‘ TATA CAPITAL HOUSING FINANCE LTD
Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
TATA Kzdam Marg, Lower Parel, Mumbai-400013. GIN No. UST190MH2008PLC 187552

DEMAND NOTICE

Under Section 13 (2] of the Securitisation and Reconstruction of Financial Assets

and Enforcement of Security Interest Act, 2002 (“Act") read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 (*Rules™).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance
Limited {TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Nobces dated below under
Section 13(2) of the Act, calling upon the Bormowen(s){Co-Borrower|s)/Guaranton's) [all
singularly or together referred 1o “Obligors™iILegal Heir(s)iLegal Representative(s) listed
hersunder, o pay the amounis mentioned in the respective Demand Motice's, within &0
days from the date of the respective Noticels, as per details given balow. Copies of the said
Motices are served by Registered Post A.D. and are available with the undersigned, and
the said ObligonsiLegal Heir[s)/Legal Representativels), may, if they 2o desire, collect
the respective copy fram the undersigned an any working day during normal office hours,

In connaction with the abowve, Motice is hereby given, anca again, to the said Obligors)
{Legal Heiris)/Legal Representative(s) to pay to TCHFL, within 80 days from the date of the
respeciive Mofica's, the amounts indicated herein below against their respactive names,
together with further interast as detailed betow from the respectve dates mentonad below
in column (d) till the date of payment and [ or realisation, read with the loan agreement and
ofher documents/writings, If any, executed by the said Obligor(s). As securily for due
repaymeni of the loan, the following Secured Asset|s) have bean mortgaged o TCHFL by
the said Obligor(s) respectively

Description of Secured Assets/immovable Properties: A The Piece And Parcel OF Immovable
Praparty Baing Sacond Floor Withaut Raof Terraca Righls, Back Side, South East Portion Cf Buid
Up Freshold Property Bering Mo, 0-28, Part OF Khasra Mo, T12, Situated In The Area OF Vikage-
Baszai Darapur, Calony Knawn As Sudarshan Park, New Dalba - 110015, Alang With Tha
Proportionate Freshold Rights OF The Land Beneath The Same And Other Amenifies Mentioned In
Sale Dsad, Having Area 65 5q Yds Ouwl Of Total Land Area 130 Sg.pds.

272023
{Symbobc Possessian)

HHFOELROUT | Bikey Sarkar, Binita 190712023, R, 25, 76,0159
QOM0NE118 Faul, Ushe Sarkar &5 on date 160772023

Contract | Name of Obligor(s)/ Total Outstanding Date of
Mo, Legal Heir(s)/Legal Dues (Rs.) as on Demand Nofice
Representative(s) below date* Date of NPA
TCHHF | Mr. Ranbir Singh (Borrower) | As on 180092023, an amountof | 18-09-2023
036300 | and Mrs, Privanka & Ranbir | Rs, 7,38 715 /- (Rupees Seven | g3.09-2023
010013 | Fabrications Through ifs [ Lakh Thirty Six Thousand
1737 | Proprigdor{Co-Borrower) Seven Hundrad Fiftesn Only)

Description of Secured Asseis/immovable Properties: First Floor Back Side (lhs Porlion)
Without Roofterace Rights O Bult-up Property Beaning No. F-23, Area Measuring 60 39, Yds., | &
5017 Sg. Matars., Out Of Tolal Area Measuring 100+100= 200 Sq ¥ds., Oul Of Khasra Mo 1054972
& 11, Situated In The Araa OF Village Palam, Delhi Siate Dalhi, Colony Known As Vishwas Park,
Utiarn Magar, New Delhi - 110059, with proportionate rights, along with common [ift, staircage
passage entrance with Oine Small Car Parking at still parong area, duly fitted with one commion
elecinicity meter connection for common area and lift use. Bounded By: Worth; Gall ) Ft, East:
Foad 201t Sauth: Proparty Mo, F =28, Wesl: Other Properly
Date: - 30-09-2023

Place: - DelhimCR

Sd- Aulharsad Crtficar,
For Hero Housing Finance Limited

Registered Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi-110057,
Branch Office: 27, Community Centre, Basant Lok, Vasant Vihar, New Delhi-110057
PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVAELE PROPERTY)
[UNDER RULE (1) OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002]
HOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERD HOUSING
FINANCE LIMITED (SECURED CREDITOR) UMDER THE SECURITISATION AND
RECOMSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST

ACT, 2002

Matice is heraby given to the publicin general and in particular to the bamower(s) and guaranton(s) or
thair legal hers! reprasentativas thal tha below dascribad immavable proparties marlgageadicharpad
b the Secured Creditor, the possession of which has been taken by the Autharized Officer of Hero
Housing Finance Limited [securad creditar), wil b2 sokd on 03-KNow-2023 (E-fuction Date) on “AS
IS WHERE IS", "AS 15 WHAT 13" and "WHATEVER THERE 15" basis for recowvary of oulstanding
dusas fram below menlioned Borrowars, Co- Bomowers or Guarantars, The Reserve Prica and the
Eamest Mopey Deposit is mentioned below. The EMD should be made through Demand
DraffATGSMEFT for parficipating in the Public E-Auction along with the Bid Farm which shall be
submitied 1o the Autharsad Oticer of the Hara Hausng Firance Lid On ar bedors 02-Nov-2023 till 5
PM al Branch Office: Building No.27, Community Centre, Basant Lok, Vasant Vihar, New Dalhi-
110057

Description of the Secured Assets/immovable Properties! Morigaged Properties :
"Bl that plece and parcel of Buillup Single Storey Residential House, Admeasuring 44 5q.
Yards, Comprised in Khasra No. 5494/82001 - H492822/2 - 5499/8281 -
2500118041 7758531 - B25 - B26- 827 - B32 -833 - B4 - B35 -836- 83T -B36-839-
340 - 541 - Bd2 - 500N 162873 - B30 - 831 - 817 - 819 - MABEAN1 - 821 - 48882215 -
824 - 829 - B44 - Bd3 - B45 - 846 - 847 - BAE - B4D - 1938/85011 - 193%B50 -
1940HB5001 - 1935807 - 18367807 - 1937807 - B11 - 5500626 — BOD - BO1 - B0Z — TOE -
799 = 84 - B8 - B03 - H406/822 - B0HZ - B10 - 250011 B041775/B53 - 1938/850/2 -
193HE50 - 18405850 - 18031775853 - 852, Khalta No. 2353 - 240172570 - 2619, As per
Jamabandi for Year 2007-08, Situated at Village Taraf Saidan, Hadbast Mo, 172, Abadl
knicwn as Kishaore Nagar, Tehsil and District Ludhiana (Punjab), with all comman amenities
mentionad in Sale Deed. Boundaries: East - Neighbar [Side 11'), West - Strest (Side 117,
Morth - Neighbor (Side 36), South - Neighbor | Side 367)."

HERO HOUSING FINANCE LIMITED

BIGEE | Mr. Vikas Kurmnar s oon 2092023, an amount of | 21-09-2023

78 Mishra (Borrower) and | Rs. 10,30,745  [Rupees Ten
Mr. Pramod Kumar Lakh Thirty Thousand Seven
Mishra(Co-Borrower) Hundred Farty Five Only)

07-08-2023

Description of the Secured Assats/immovable Properties! Mortgaged Properties :
Al that Piece & Parcels of Residential Apariment beanng No. & - TO3, Tower - A,
Admeasuring 1350 3q. L, Sitwated at MGI Magle, Plot Mo, 1833 = A, Govindpuram,
Ghaziabad — 201010 {Uttar Pradesh),

10278 | ME. UMESH KUMAR | As on 220%2023, an amount of | 22-09-2023

B34 | MANDAL [Borrower)
and Mrs. NEELLI DEVI
[Co-Borrower)

Rs. 46,588,712 |- (Fupses Forty
Six Lakh Fifty Six Thousand
Seven Hundred Twehia Only)

04-12-2020

Description of the Secured Asseis/immovable Properties/ Morigaged Properties :
All that piece and parcel of Residential Flat Mo 1603, on 16th Floor, in Tower-Trance
having SuperAres 1280 5q. FL in group housing project “Rhythm Ceounty” situated at Plo
Mo, GH-16 E, Sector -1, Greater Noida West Gautam Budh Nagar Uttar Pradesh 201306
and all sther amenities as mentioned in bullder buyer agreement

Laan Name of Bomrower(s) Date of Type of Possession| Reserve
Account Co- Borrower(s)l Demand Motice (Under Prica
Mo, Guarantons]/ Legal Amounl as Canstructivel Earmesi
Heir(s) Legal Rep. on date Physical) Money
HHFGURHOU |  BINDD KUMAR, 2122022 Physical s, 18,00, 00d-
21000016758 | VARSHA KUMARI |Rs. 21,51.382- as Rs. 1,80,000/-
on 280872023

Description of Property: Second Floar front right hand side unit wihout roofiemrses rights of buili-
up prapary bearing no. A-19, area measuring 50 5. Yds, Le 4181 sq. Mirs, oul of Khasra bo
10411, situsted in the area of Village Palam, Delti Sizte Delhi, colony known as Raja P, GaliMNo,1
Utlam Magar, Maw Delbhi-1100848. wilh proportianaba land nghts alongeifh comman slarcass
passage, entrance, with common one two wheeler parking space at stilt parking area, and all
common facilily under tha said properdy. Morh: Road 16 FT. East: Other Flak! Olther Property, Sauth
Back LIni/ Ciher Property. 'West; Property Mo 18,

TCHH | Mr. Anil Bakshi (Borrower) | As on 22032023, an amount of Rs. | 22-08-2023

L0351 [and Late Mrs. Kambesh | 54,24,104 /- (Rupees Fifty Four Lakh
00010 | Bakshi Wio Mr. Anil | Twenty Four Thousand One Hundred
D0B4E | Bakshi Throwgh her Legal | Four Only) is due and payable by
95 & | Heirs (Co-Borower) & Mr. | you under Loan Account Mo,
TCHH | Sandeep Bakshi Sfg Mr, | TCHHLOZS1 000100084895 and an
F0351 [ Anil Bakszshi {Co-|amount of Rs. 7270865 /- [Rupees
00010 | Borrower/Legal Heirs) & | Seventy Two Lakh Seventy Thousand
00848 | M/s Asian Security | Eight Hundred Sixty Six Only) is due and
23 | Services through s | payable by you under Loan Account Mo.
Proprietars (Co-borrower] | TCHRFDZ5T1000100084523 i.e. tofaling
& Ms, Priti Bakshi Dfo Mr. |10 Rs. 1,26 84 970 /- [Rupees One
Anil BakshifLegal Hairg) | Crore Twenty Six Lakh Ninety Four
Thousand Nine Hundred Sevendy Only)

09-04-2023

Terms and condition: The E-guction will take place throwgh porial htpsisarfassi auctiontigerned
on [3-May-2023 (E-Auction Data) betwsen 2,00 PM o 3.00 PM wigh limitad extension of 10 minutes
each.

1) Thie presscribed Tender' Bid Form and the terms and conditions of salke will be available with the
Branch Office; 27, Community Cenfre, Besant Lok, Wasant Vihar, Mew Dehi-110057. babween 10,00
a.m. k5. 00 pom. on any working day. 2) The immayvable proparly shal nal ba sold bakow tha Resera
Price. 3) Bid incremanil amount shall be B 10 0000 (Rupeas Ten Thowsand Only). 4] All the bids!
tenders submitied for the purchase of the above property shall be acoompamed by Earmeast Money
&5 mentioned abowa by way of & Demand DreftRTESMEFT favouring the *HERD HOUSING
FINANCE LTD.” The EMD amourit will be returm 1o the unswuccessiul bedders after conclusion of the
E-auction. 5) The highest bidder shall be declared as successful bidder provided always that he/she
is begally qualified o bid and provided further that the bid amaunt is nat less than the resere price. |
shall be the decralion of the Authonsed Officar 1o dacline acceptance of the highast bid when the
price offered appears 5o chearly inadequate as o make itinadvisable o dos0.8) The prospective
bidders can inspect the propery on 27-0c-2023 between 1100 AM and 200 P.M with prior
enpaintmant. T) The parson declared a5 a suecassiul hidder shall, mmedizdely afler tha declaration,
dapasit 25% of the amount of purchazse maney’ highest bid which would include EMD amaunt to the
Authorised Officar within 24 Hrs, and in default of such deposil, the property shall farthwith be put to
fresh auction sale by privale treaty, B) In case the inifial deposit is made &5 abave, fhe belance
amaunt of the purchaser money pavable shall be paid by the purchaser (o the Authorsed Officer on
or before the 15th day from the date of confirmation of the sale of the propery, exclusive of such day
orifthe 15th daybe & Sunday orefher haliday, then on the first office day sfter the 15th day

8) In the evanl af dalault of any payment within the pericd manfianad above, the prapsarly shall ks pul
to fresh auction! sale by private treaty. The deposit including EMD shall stand forfeited by Her
Housing Finance Lid. and the defaulting purchasarshallloseall daims tothepropeny 10y T h e
ghove sale shall be subject to the final approval of Hema Housing Finence Lid. 11} Details of any
EncUmbrances, known 1o he HERD HOUSING FINANCE LTD, 1o which he property & kabla: Nol
Kncwn. Claims, if any, which have been put foraard to the property and any other krown particulars
baaring on its nature and value; Mot Knawn, 12) Intzresied parties are requesiad b verifycandimm the
slalulery and alfier duas Bka SaksiProperly tax, Elchncily dues, and sociely duas, fram tha
respeciive departments | offices. The Company dogs nat undertake any responsibility of payment of
any dueson the property, 13} TOS of 1%, i any, shall be payable by the highest bidder over the
highast declared bid amawnt. Tha paymeani neads to be dapasited by the highest bidder in tha PAN of
the compary and the copy of he chalkan shall be submifled tothe company. 14} Sale |5 sirictly
subject o the kerms and conditions incorporated in this advertisemand and in bo fhe prescribed tender
form. 15) The successful bidderpurchaser shall bear all stamp duty, regisération fees, andincidental
expensas for gefling sale carlificale regislerad a5 applicable &5 parlaw. 16) The Autharsad Officar
Peig e abelute Aght 1o acceal of fepact hi Did of addwm @ postpone | cancel tha andar wilthaul
gssigning any reason thereof and also fo modfy any lerms and condifions of this sale without any
pricr nolice, 17) Intaresied bidders may condact Mr. Raj Mishra at Mab, Mo, 9971808985 during affice
Fauirs (10,0048 1o 600 PR} ar mal on asseldisposal@ harchi.com by mentioning the account no. of
propertyborrower. 18) For any other detals or for procedure onling training on e-auction the
prospective bidders may contact the Senvice Provider, Mis e-Procurement Technologies Limiled
lAuchiontigar), Email IDsupporElauchontigen nat.

The ghove menboned BorrowarMortgagoeiquarantors are hereby noficed to pay the sum as
mentioned in Demand Motice under section 13(2) with as on date interest and expenses befong the
daba of Auchion fading which the propery shall be suchonad and balance dues, if any, will ba
recovesed with interast and cost from et
For detailed terms and conditions of the sale, please refer to the link provided in
https Jiuat herohomefinance in/hers_housing/other-notice  on Hero Housing Finance
Limited | Secured Creditor's) website Le www.herchousingfinance, com
For Hero Housing Finance Lid.
Authorised officer Mr. Sunil Yadav, Mob- 9818840455
Email;asseidisposab@herohfl.com

Date: 30-Sep-2023
Place: Delhl INCR

Description of the Secured Assets/immovable Properties! Mortgaged Properties :
&l that Piece & Parcels of Entire Ground Floor (Without Roof Rights) of Residenfial
Praperty buillup on Plat bearing Mo, B3, Having Total Covered Area of 141,355 Sq. Mirs.
(1524 5g. FL approx), Along with Undivided Proportionate Share in Plob Land
Admeasuring 312.50 5q Mirs. and exclusive rights of area admeasuring 521" in the front
lawn and exclusive nghts of entire area in rear lawn Siluated al Sectar 21 - D, Fandabad,
Tehsil & District Faridabad (Haryana), with all common amenities mentioned in Sale Dead.

10393 | Mr. PINKL NAYAK As on 23092023, an amount of | 23-09-2023

522 | (Borrower) and Rs. 37,19,083 /- (Rupees Thity | 04.12-2020
Mrs. KABITA MNAYAR Sewven Lakh Mineteen Thousand
(Co-Borrower) Ninety Three Only)

Description of the Secured Assels/immaovable Properties! Morigaged Properties :
All that piece and parcal of Residential Flat No1505, on 15th Floor, in Tower-Trance having
Super Area 1080 Sq. FL. in group housing project “Rhythm Coounty” situated at Plot No.
GH-16 E, Sector -1, Grealer Moida West Gautam Budh Nagar Uttar Pradesh 201308 and
all other amenities as mentioned in builder buyer agreement

10061 | MR, VARLIN JAIN As on 230H2023, an amount of
BOE (Borrower) and Rs. 3530270 - [Rupees Thirty
MR, RAJ KUMAR Five Lakh Thirty Thousand Two

JAIN [Co-Borrower) Hundred Seventy Only)

Description of the Secured Assats/immovable Properties! Mortgaged Properties :
All that piece and parced of Residential Fiat No. 507, on9th Floor, in Tower-Trance having
Super &rea 1060 Sq. Ft. in group housing project "Bhythm Coounty” situated at Plot Mo,
GH-16 E, Sactor -1, Greater Noida Wes! Gautam Budh Nagar Uttar Pradesh 201308 and
all other amenities as menfioned in builder buyer agraement.

23-08-2023
07-01-2021

853 | Mr. BHUVNESH | Ason 2H0802023, anamount of Ris, 41 82 752 - | 23-09-2023
570 | GUFTA [Rupeas Farty Ona Lakh Eighty Twe Thousand | ga-12.2020
9 | [Bomower) 2even Hundred Fifty Two Only)

Description of the Secured Assats/lmmovable Properties! Mortgaged Properties :
&l ihat piece and parcel of Residendial Flat Mo, 205, on 3th Floor, in Tower-Trance having
Super Area 1080 Sq. Ft. in group housing project “Rhythm Ceounty” siteated at Plot No.
GH-16 E, Sector -1, Greater Noida West Gautam Budh Nagar Uttar Pradesh 201308 and
all othar amenities as mentioned in builder buyer agreament.

1022222 | M=, Sanfa Sharma alias | &z on 18092023, an amount of | 18-09-2023

33 Farita Devi Alias Sarita | Rs. 16,47 547 |- (Rupees Sixteen
{Borrower) and Mr. Lalit | Lakh Forty Seven Thousand Five
Kumar [Co-Borrower) Hundred Forty Sawan Only)

07-09-2023

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

Description of the Secured Assets/immovable Properties! Mortgaged Properties :
"All piece and parcel of Plot Mo, 214, Admeasuring 100 Sq. Yards i.e. 83.61 Sq. Mirs.
Siluated at Ganesh Nagar - 16. Village Siwar Mode, Jaipur - 302012 (Rajasthan).
Boundaries: East - Plot no. 241, West - Road 30" Wide, North - Plof Mo, 213, South - Plot
MNo. 21447

*with furtherinterest, additional Interest af the rate as more paricularly stated in respeciive
Demand Notice dated mentioned above, incidental expenses, costs, charges els incurred
till the: date of payment and/or reslization. If the said Obégor|s) shall fail to make payment to
TCHFL as aforesaid, then TCHFL shall proceed against the above Securad
Asset|siimmovable Property(ies) under Sechion 13(4) of the said Act and the applicable
Rulas antirely at tha rigk of the said Obligor|s)/Legal Hains)Legal Represantative(s) as to
the cosls and consequences,

Tha said Obligor(s)Legal Heir(s)/Lagal Reprasentativa(s) are prohibited under the said
Act bo transfer the aforessid Secursd Assel|s)immovable Property, whether by way of
gale, keasa or otherwisa without the prior written consant of TCHFL. Any person who
confravenas or abats contravention of the provissons of the Act or Rules made thersunder
shall be liable for imprisonment andfor penalty as provided under the Act.

Date: 0032023 Sdi-Authorised Officar,
Place: Dalhi For Tata Capital Housing Finance Limited

New Delhi
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THIRTY-FIVE ONLY) EQUITY SHARES FROM SHAREHOLDERS OF EVERGREEN TEXTILES LIMITED BY e [ | e e e, roch vl S SR A frw g .
MR. CHIRAG KANAIYALAL SHAH AND MRS. NIRUPAMA CHARUHAS KHANDKE (HEREIN AFTER JOINTLY REFER | PACRE RN ; [wiage \;' e aﬁf‘e‘  fow ch‘w Nk @‘ﬁ"ﬁj q@;:f' H iR 1 A
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Recommendations of the Committee of Independent Directors (IDC) pursuant to Regulation 26(7) of the SEBI 7 HHATRET /BRI BT AT T AR, e < TR, forem i, s gew # Reord, sftmdt g <t @ wHeiferd,
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Mrs. Nirupama Charuhas Khandke (Acquirer 2 l[h_erem after }ﬂ-ll!ﬂ!.l' refer to as Aqurers ) for acguisition of QWW) : Rkl irpvamnm;}fg@gmaﬂ'com NN 2. e o it St 777 @i 78 o S T, R A 167,66 T W
12,47,535 (Twelve Lakhs Forty-Seven Thousand Five Hundred Thirty-Five Only) Equity Shares of Rs. 10/- each, to e I T 144,37 T e, WET WA 1292/81 i, AFS AN T A
the public shareholders of Evergreen Textiles Limited (“Target Company” > [T =T T 25 ® e B T 7SS @ T Sl 21 ] 3 o, HeT ARE : : e At
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Date Meeting of IDC held on September 29, 2023 1‘1" TS AT E’j; i ‘“’“ﬁ%ﬁi’* 15/10/2023 o wife JoR 32
T i 1 < FHIAA FHTETT ATdqdl SAIAH 25/10 /2023 I - T
2 | Name of the Target Company (TC) | Evergreen Textiles Limited ST e @ Rl f;‘fjjﬂiﬁqmﬂhﬁwmwmm ;ﬁ; 7%W$ﬁ;mw 23> mﬁaﬁ wwfﬁ @ﬁ'i?
Details of the Offer pertaining to | Open Offer for the acquisition of 12 47,535 (Twelve Lakhs Forty-Seven Thousand i W‘;’.E %%a: TSI Ve et B 30.10.2023 T, ?Wﬁgg' A TR wﬁﬁ;ﬁ%ﬁa‘iam@nﬁ: ;1? SN W§
Target Company Five Hundred Thirty-Five Only) Equity Shares of Rs. 10/- each, being constituting - e At o s | ﬁ“’l 150 SISt U, I 25 71 IR, TR A T T
25.99% of the Equity Share Capital of the Evergreen Textiles Limited by the ST BT @ R o -
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4 | Name(s) of the acquirer and PAC | Acquirers: Mr. Chirag Kanaiyalal Shah {(Acquirer 1); and T e TR e S 505
with the acquirer Mrs. Nirupama Charuhas Khandke (Acquirer 2) B oo e e e R i T Y ST R
PAC: Nil st $er aTEd : T ERIAT GEAE [Tes
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6 | Members of the Committee of | 1) Mr. Rajendra Mancharsingh Bolya — Chairman SSRGS IR, IBBI/IPA-002/IP-N00960/2020-2021/13054 : ; G d [CTTH
Independent Directors 2y Mr. Sitaram B Verma — Member TP —703, GFRPT e, Yaex—9, wie—11, [ufeyfa fed (werdw) Fram, 2002 % fram o(1) % &A1
e . ¥ . W el ERT, TS fieeh, WS XroT & e, 110075 ferftar wufwet o wfawfaerwor 3R gwiied @en wfasfa fea werdw erfufrem, 2002 &
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7 1 1DC Member's relationship with | ®  All members of the IDC, including Chairman, are Independent Directors of TWER W A # R fdw ww § wekr(F) @R W) W s wA
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| .‘I.1 Recommendation on .’-che Open | Tha. IEII;G. rman;nbars notes tﬁaf fﬁa Kjﬁer F"n::za at. Rs. 1-..454'-" (Rupees Eine anﬂ

offer, as to whether the offer is fair | Paise Forty-Five Only) per Equity Share by the Acquirers has been arrived in wme . vz dur 105 | ZE-vz . wesRE i fad, Amzvaedl dizr e R 200 ¥ T ¥ 200 T . F W 10 e 5 3 Sreir R & e e A
and reasonable line with the provisions of Regulation 8(2) of the SEBI (SAST) Regulations, 2011. TAT WEW- 201307 (N ﬁé‘fmﬁ“ Tﬁ% A R ﬁ;ﬁﬁzﬁﬁ Esﬁw i a:;; g j:@?: )
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The |DC member's further notes that the equity shares of the Target Company s ol L L 301 (2 ) T R Y R T 9 S R T AT ST 1 () el 2 TR 10,000/~ (9 T
are not frequently traded on the. 2, whies Wit e dmorm i, wesifem P fad, floo 1s0s e e, dze dom, i, ) Ff (4) SR W A @ 3 o S A 7ol A/ Ped F e i we
Further IDC Members confirm that the Target Company has not received any T UAN-201307 WA AR 8300428167 = g fofree” & v X foeelt § S ot e & w0 § SR e s erte IR0 e A e | Aoy
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